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Separate paging is given to this Part, in order that it may be filed
as a separate compilation.

PART III.

Regulations, Orders, Notifications, Rules, etc., issued by the 
Governor and by Heads of Departments.

FINANCE DEPARTMENT. 3. Where a person to whom the rule in 
Chapter XXXVIII of the Civil Service 
Regulations apply sustains 
while on duty otherwise than on service with 
a military force, or dies of a war injury so 
sustained, awards shall be made in accordance 
with the provisions of those rules as if the 
injury were received in the performance of 
a duty which had the effect of increasing his 
liability to injury or death beyond the ordi­
nary risk of the civil appointment held by 
him.

injurywarNOTIFICATIONS.

The 27th October 1942.

No. 11645—F. 106/42-F.(C).—In exercise of 
the powers conferred by clause (b) of sub­
section (2) of section 241 of the Government 
of India Act, 1935, the Governor of Orissa 
is pleased to make the following Rules :—

Rules.

1. These Rules may be called the Orissa 
Civil Services (War Injuries Pension) Rules, 
1942.,

2. In these Rules— *
(i) “ duty ” has the meaning assigned to 

that expression in rule 13 of the 
Orissa Service Code ;

(u) “ war injury ” has the meaning 
assigned to that expression m 
section 2 of the War Injuries 
Ordinance, 1941 (No. VII of 1941).

xy >x[}} 3.A —
4. Notfling in these RuleA shall be deemed 

to authorise or require the making, in respect 
of the sam\injury; of an avVrd under rule 3 
of these Rifles as well as In award under 

XxiviII of the Civil ServiceChapter 
Regulations.

The 28th October 1942•

No 11722—F. 114/42 F.(G). In exercise of
the powers conferred by clause ) of sub- 
section (2) of section 241 of the Govern- 
n ent of Indio Act, 1935, the Governor of
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that the war injury has been received as a result of "Special 
risk” as defined in rule 3 of the said Rules, the award shall 
be made in accordance with the provisions of those rules as if the 
injury were received as a s pedal risk of office.
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the making, in respect of the same injury,-
(a) of-an award under rule 3 of these rules as well as an
award under Chapter XXX VIII of the Civil Service Regulations;or
(b) of an award under rule 3-A of these rules as well as an award 

under ilra the Orissa Civil Services (Extraordinary Pension)Rules.
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public expense for a public purn0 
for the extension of the compound6’ v'2. 
Elementary Training School at Bab °f ^ 
for replacing Gochar land to be acqu'a ai»fl 
the above purpose in rnauza Bhagak^ f°r 
thana Kendrapara No. 296, 8DbatPUr, 
Asureswar, zila Cuttack, it is hereby V* 
that for the above purpose two pie0ti®°d 
land measuring, more or less, (j-tuu®8 
bounded on the— a°f0

498

the following 
TravellingOrisaa is pleased to make

Ur a to the Orissa
Rules, namely:—

amendment
Allowance

Amendments.
(1) In sub-rule (6) of rule *41 of the said 

rules for the words “ For journeys on duty 
to places outside the province thirds 
« For other journeys on duty incluaiug 
journeys outside the province shall bo 
substituted. Block A—Area O'479

North—By portion of plot Nor 
259 and 254,

East—By plot No. 257,

South—By D. B. roadside land b 
plot No. 436,

West—By portion of plot Nos. 258 and

acre.
(2) To rule 141 of the said Rules 

the following sub-rule shall be added, 
namely:—

260,

<« (C) If the Speaker has more than one 
residence, the Provincial Government shall, 
after consultation with the Speaker, fix 
of these as his place of residence for the 

of this rule

earingone

purposes
(3) The existing note under rule HI of 

the said rules, shall be numbered as Note 1 
and after the said note, the following note 
shall be added, namely :—

Black B—Area O’170 acre for 
Gochar land.

North—By portion of plot No. 251,

East—By portion of plot No. 255,

South—By portion of plot Nos. 258 
and 259,

West—By portion of plot No. 251,

are required within the aforesaid 
Bhagabatpur.

^Placing !

“ Note 2.—A journey to the headquarters 
of the office of the Legislative Assembly to 
dispose of office work at a time when the 
Assembly is not sitting or a journey to 
Delhi or Simla to attend a Speakers’ confer­
ence or a journey to the venue of some 
other Assembly to study its procedure are 
instances of journeys on duty. In addition 
to specifying the nature of the business in 
connection with which a journey was 
undertaken a certificate should be recorded 
by the Speaker in the travelling allowance 
bill that the journey was on official duty ”,

mauza

is made under the 
provisions of section 4(.) of Act I of 1894 
to all whom it may concern.

A plan of the land may be inspected in 
the office of the Land Acquisition Ufficer, 
Cuttack Gollectorate.

Objection to the acquisition, if any, filed 
under section 5A by any person interested 
within the meaning of that section on or 
before the 29th November 194before the 
Collector of Cuttack, will be considered.

This notification

The 28th October 1942.
Wo. 11731 F. 138/42-F.(G).—In exercise of 

the powers conferred by clause (b) of sub­
section (2) of section 241 of the Government 
of India Act, 1935, the Governor of Orissa is 
pleased to direct that the following amend­
ment shall be made to the Orissa Service 
Code, namely : —

The 28th October 1942.Amendment.
No. 11715-R.(G).—In exercise of tbe 

power conferred by section 19 of the Indian 
Treasure Trove Act, 1878 (VI of 1878), the 
Government of Ori&sa are pleased to direct 
that the name of the “ Kannada Research 
Museum, JDbarwar ” shall be inserted in 
forms A and B appended to the rubs issued 
under Bihar and Orissa Government noti­
fication No. i052-R .ft., dated the 10th Octo­
ber J930, immediately after the “ Historic3, 
Museum, Satara ” included under tnLa 
Government notification No. 7369-B*> da 
the 16th September l93l.

The columns should be renumbere
accordingly.

In clause (a) of rule 209 of the said Code, 
for the words “ he is entitled to the pay 55 the 
words he is entitled, subject to the provision

.lbtrjs,ofrnl'5t'i° tb» w
By order of the Governor,

C. S. JHA, -
Deputy Secretary to Government,

revenue department.

notifications.
The 28th October 1942.

No 11696-R.(C)._Whereas it appears to 
the Government of Orissa that lands 
required to be taken by Government at the

By order of the GoVCrIl0^, 
F. E. A. TAYBOB, 

Secretary to GovernM^
are
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MENT D?pi^LEPNGOVERN.
the 3aid draft before the date 
above will bo duly considered.

Draft

specified

notifications.
The 28th October 1942.

No. 11749-L.S.-G.(C).—The following 
draft of an amendment to the Union Board 
and Panchayat Elections Rules published 
with the notification of the Government of 
Bihar and Orissa in the Local Self-Govern­
ment Department No. 2177-L.S.-G., dated 
the 19th February 1923 as subsequently 
amended in their application to the Pro­
vince of Orissa, which
Orissa, in exercise of the powers conferred 
by clause (a) of sub-section (2) of section 96 
of the Bihar and Orissa Village Administra­
tion Act, 1922 (Bihar and Orissa Act III of 
1922), proposes to make, is hereby pub­
lished as required by sub-section (1) of the 
said section of the said Act, for the informa­
tion of all persons likely to be affected 
thereby, and notice is hereby given that the 
draft will be taken into consideration 
after the 2nd January 1943.

v-=»

AMeSDxMeNT.

In sub-rule (1) of rule 40 of the said Rules 
for the sentence beginning with the words 
“ Such meeting” and ending with the word 
“District Magistrate”, the following shall 
be substituted, namely:—

“ Such elections Bhall be completed not 
later than two months after the date of 
the order of the District Magistrate. ”

the Governor of By order of the Gove 

S. DAS, 

Secretary to Government.

rnor,

EDUCATION DEPARTMENT.
on or

NOTIFICATIONS.

The 27 th October 1942.

No. 11657-E.(C).—The following draft of a 
certain amendment to the Orissa Dangerous 
Drugs Rules, 1937, published with the 
notification of Government of Orissa in the 
Health and Local Self-Government Depart­
ment No. 5902-Ex. 47/37-L.S.-G., dated the 
7th September 1937, which the Governor of 
Orissa proposes to make in exercise of the 
powers conferred by sub-section (2) of 
section 8 of the Dangerous Drugs Act, 1930 
(II of 1930), is published, as required by 
sub-section (1) of section 36 of the said Act, 
for the information of all persons likely to be 
affected thereby, and notice is hereby given 
that the draft will be taken into considera­
tion on or after the 16th December 1942.

Any objection or suggestion which may be 
received from any person with respect to the 
said draft on or before the date specified wall 
be duly considered.

Any objection or suggestion which may 
be received from any person with respect to 
the said draft before the date specified above 
will be considered.

Draft amendment.

In sub-iule (1) of rule 29 of the said 
Rules for the sentence beginning with the 
words “ Such meeting ” and ending with 
the words « District Magistrate”, the 
following shall be substituted, namely: —

“ Such elections shall be completed not 
later than two months after the 
date of the order of the District 
Magistrate. ”

The 28th October 1942.

No. 11768-L.S.-G.(C).—The following draft 
of an amendment to the Union Board 
Elections ,.ules published with the notifica­
tion of the Government ol Orissa in the 
-------- Department
No. 506-L.S.-G., dated the 19th February 
1941, which the Governor of Orissa, in 
exercise of the powers conferred by 
clause (a) of sub-section (2) of section 194 of 

Sambalpur Local Self-Government Act, 
1939 (Orissa Act VI of 1939), proposes to 
make, is hereby published as required by 
sub-section (1) of the said section of the said 
Act, for the information oi all persons 
likely to be affected thereby, and notice is 
hereby given that the draft will be taken 
into consideration on or after the 2nd 

January 1943.
Any objection or suggestion which may 

be received from any person with respect to

Draft Amendment.

For rule 29 of the said rules, the following 
shall be substituted, namely :—

Self-GovernmentLocal

“ ■29. The provisions of these rules shall 
not apply to the importation, 
exportation, transport, possession or 
sale of the manufactured drugs 
specified below, unless the quantity 
involved in any transaction or 
possessed at any one time exceeds 
one pound :—

the

Methylmorphine, commonly known as 
and ethylmorphine,codeine,

commonly known as dionine, 
and their respective salts and 
preparations containing any of
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The 28th October 1942.

Nfe'rred ^section 32 of the Indian Fores?
conferred y of 1927), the Governor 0f 
Act, \ .„beA to direct that the following 
Onssa is P u be made in the Khurda
S”.c5 ?o™t B«l-, »*>.

items (5), (6) (8) shall be
renumbered as (4), (5) and (6).

By order of the Governor, 
S. DAS,

Secretary to Government.

500

these substances and ^
compounds cons« of ^ ^

ofanCet fluids except such -
a^de^eptmi^P ^ 

tic use, n®-> e pharmacopoeal or

- tSo^re0 of-y ;f these
substances rn one V ^
or one powde substances> and 
other medicina solution of

rf * ,°oce! ■
any one of these bu
exceeding ten percent.

more
are

tablet,

not
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